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Alfidavit 1o be Fuirnished by the camiidate ulongwith Nomination Paper
Before the Retvrning Officer

For election to. 2€. oo ou.. (name of the Houss)

From..ChChant........... ..Constituency{Name aof tie oustiti i

Aam).BE years, reside o, Feali €€, ceeeneo mention full postal address), o camdidele gb L alvve
Election, do hereby solemnly atfirm and state on oath s under:=
{ sirike out whichever is nol applicable)

(1) 1am & candidate set up hy-

rlationgl Loje Fomatn 7

Independent candidate.
(3} Detalls of PAN and status of filing of Income tax return :

Xizhatalot b A ~={name of the pulitu::‘ al party )/ am contesting as as

5. No, | Names Permanent The financial year for | Tatal income
Account Number | which the last shown In [ncome
(FAN) Income-tax return has | Tax Return ( in
[ o bean filed Rupees) !
I Self AMTPPASeST | 2015 -] 327140 =00
2 | Snoses- A ANA AA
3 Dependent 1 NoA MeA A -
4. Dependent 2 Ad-A A A MeA.
!5, Dependent 3 ......... ANA- ANeA. Al AL J

(3) The following case(s) is/ are pending against me in which cognizance has been taken by the court:-

5L | Offence Description

Ma.

{a) | The details of cases where the court has taken SR
cognizance, Sections of the Act and description MN-AL
of the effence for which cognizance taken :

{b) | Mame of the court, Case Mo, and Date of crder A
taking cognizance : i

{e) | Details of Appeal () / Application(s) for revision , ]
(if any) filed against the sbove orden(s) - NA:

4, Cuses in which | have been convicted by a court of law{other those referred 1o in Form 26): = -

g!a} The details of cases, Sections of the
i Act and description of the offence for
| | which convicted : MNA:
(b) | Name of the Court(s). Case No. and i o N s

Date(s) of order(s) .




LRI I:-ﬂ.i.ﬁ-h.l-ll'.ﬂ-l;-ml.ﬂ' the details of s e ussets (movable und i 1movable el ) of mysel, -

S1=) | Punishme 't impaceas .
|

Yy Epouse and all dependents:

AN-A

Sl — ey = S ———

A Details of movable agsets ;
Note:

1. Assets in joint name indicating the extent of joint
2. In case of deposit/Investment, the details includi
Name of Bank/ Instiiution and Branch are 1 be

Rl

ownership will also have to be given
ng Serial Mumber, Amount, Date of Deposi, the Schesme.
given

3. Value of Bands/Share/Debentures ue per the current market value in Stock Exchange in respect st listed

companics and as per books in ease of nan- listed companies should be given,

4. Dependent’, here means u persan, substangially dependent on the income of the candidate.
- Details including amount is to be given separately fn respect of each invesiment)

[".:TTﬂ«;ﬂpm Self Spouse Dependent-1 | Dependent-2 | Dependent-3
18
[i) (Cash in hand I.5a, 008 N‘A ﬂ'lﬂ' Al A e A
(ii) | Detafls of Deposits in Bark FB[ Bhed }
accounts (FDRs, Term Deposits | i o b/l b
and all other types of Deposits | 27 MiawAel " - , A A
including saving sccounts), 3L B30 g A
Deposits with Financial P, faraiam )
Instititions, Non Banking =
Financial Companies and - o TR
Coaperative societies and the py, L]
L, amount in each such deposit M,70F
(iif} | Details of investment in Bonds,
Debentures/shares &nd units in N , : . A
compariesMutusl Fundsand | /' A ide A e
others and the amount.
{iv} Details of investment in NSS, 1,50 00 8
Postal Savings, nsurence Poligies | ‘2% Fo B Al A - AA Al A
and investment in any Financial
Instrument in Post office or
Insurance Company end the |
| Emuount I .
{¥) | Personal loans/advance given to ]
any person or entity including oy - P Al A Al A A
! firm, Company, Trust ete, and i
{ | other receivables from debiors |
L end the amount. : —— -
{{v1) | Motor Vehicles/Alrcrafis/ ?;ﬁﬁrh =
Yachis/Ships (details of Make, {ERiA g A A i e s A
Registration Mo, etc, Year of Pl of Lok
Purchase and amount ) 9,33,000 : ! !
(vil}| Jewelry, bullion and valuable qolqd |
thing (give details of weight and | 10 &ram| A4 A A ol ;*"’"“
;_. "-'HI'LE} 'J;ff,m R Ay e L F




®

rs
?f..T&Ty other assets sych .5 vulys

Ont Bamdugl T
__ 1 Chimsfinterest _ Lo, e e Sk niigana !_’_“"_'“E;_,l
{ia, ; Gross Total value R.— S W (YT '
S T R e R T
o e . e e e
(Newe: 1, mu in Joint awnership indicating the cxtent of joint ownership will also have 1o be indicat d
2 . Each land or building or apertment should be mentioned separmely in this formaL) -
i- Deseription - E Seif Spouse Dependent-1 | Dependent-2 i D:pudfn'ﬁ']
nﬂ e Era |
i - - |
Location{s) ﬁw"'ﬁlf oA A ol A T 7 R
Survey n 5) - k S L
Area (Total i
gmr mmminmn { 151 . Al A Al A, Al A N
“Whethr inherited property
( Yes o NO) Vs ANA- MOA- MeA- - A
ﬂ;ﬂpmymwffﬂ“lf ML A PP R Y P PUT
Cost of Land (in case of
purchase)at the time of NI nl A Al A R B
purchase.
Any Invesiment on the land by
Wnrfd?ulnmm, a8 i S Ale By A A A A . M A
constniction elc,
Approximate Current markel i
value T;::uarm Al A MNeA A M A
(i)
Location(s) il o AL v A ‘A
| Survey number(s) NI A& N | ot N
Area (Tolal measurement in
sq. ft) _ ML M A N A Ap- Al
Whether inherited property
{Yes or NO) MIL N A. A A e A P
" | Date of purchase | Pself
saimdpoperty | AL [ NA [ A Al | WA
Cﬂtﬂflﬂdﬂt‘i?ﬂﬂf ) ‘
purchase} at the time of AT iy o L P A A
Any Investment.on the land by :
way of development, A r oA A A s A A
construction ke, g d
Approximdte Currerd market ke, o Y - '
value =1 A MeA re A e A M A
(i) szmmmgn
-~ | {inchuding apartments) [} " .. :
-Location(s) . - S A A-A N A AA
-3 number{s s
Bull {Total
mmmm.ﬂ.} MU | Atk f Ay | pnAe | ks

Lovh™ ;
- e



§om——

¥ ‘iiher inheriied propenty

R o o) Ao | AR bl ol ol plie fos
| D of purchase j faeif .
athimdpm‘;JHMEQ AT NIL_ N'ﬁ. . H' A ,fl.l" ﬂ,* J"ﬂ' A_

i C it ufp;upl:ﬂl;t: (in case of P A AR fr’-_;l-*

pr Fehase) at the time of L . ik - *

' |pchese Ale | NA Al A

| Any [nvestment on the

: phiperty by way of 1 7. AA A AA- | A A

i development, construction efc. ]

: Approximate Current market i

LVl ki Al onl A [ NA il el

Hiv) Residential Bulldings (including BTV u}?ﬁ'_"— e

“Location(s gmas| ACA | ALA | AL | NeA,
- Survey number's 119

Area (Total measurement in 1 RotrD £ 5y)

sa 1) M AA I AA [ Aa A4
Built up Area (Total of

mmumwlif'rr:q,ﬂ.] ey il Al A A AA.
Whether inherited

e Yed AA AL A - AA- | ANA-
Date of purchass in Fself : v
Pt pontniatccl Co N TIPT TP BT PR i W TR
Cost'of property (in ease of 1

| purchase) at the time af AL A rl-A- MoA- A -

| purchase

| Any Investment on the land by

! way of development, N A A - A oalA MM

| :mwfdnnm.

, jﬂmmmcmmnwkﬁ ::ﬁﬂ; Al e A v A A A
iv) 'D‘t.im{?u:huimrut{n ML IH-A- T A e Al A
{¥i) | Total of Current Market By +

‘Flhﬁﬂr ﬂ]lﬂf‘l"}lh‘" 1|‘1,D"ﬂpn H.ﬁ. .i"‘r ﬁ Al A - Hv. .-4 "

(6) 1 give herein below the details of liabi
(Note: Please give separate details

lities/ dues to public financial institutions and government :-
of name of Bank , Institution, eatity or individual and amount for each item)

|'5. =t
MNa.

Deseription

Self

Spouse(s)

Dependent-1

Dependent-2

Dependent-3

iy

-
=

Logn or dues to Banl/Financial

Mame of Bank or FI
Amount outstanding
Nature of Joan

AR

A

Loan or ducs to any
individuals! Entity other than
mentioned in (i) above,
Name(s)

Amaunt outstanding

Mature of loan




=T Any other liability = i =
Grand total of liabilities | B

(i) | Cenverguyent Dues: '
[ues deali : bl
mmhw ealing A Ak Al - ]I M A A A
pecolmodation ! 4 o

"1 "Dlues to departments dealing
weith supply of water Y e e A A AN -A- - A
Dues to departments dealing I
with supply of electricity P B Al A - ~NH R | AA
Dues to departments dealing
with supply of Al Al AL A - ~- A A
telephones/mobiles
Dues to departments dealing
(ncluding airerafls and 2 A A b il
helicopters) =]
Income Tax Dues Al - ALl . Ao . P ot A
Wealth Tax Dues - [l : ~b A - T ol
Service Tax Dues A= fal - A AN A A
Municipal /Property Tax Dues M A A A A b | o AA
Sales Tax Dues Ale— | NA- | A | A | A
AR R Nit- | ALA | N4 AA | AnA
Grand total of all Govt. does Al = AN A A A A

(7} Detalls of professi
& Self.......
b. Spouse ......ciunis

an or occupstion:

{8) My educatianal qualification is as under:

(Give details of highest School / University education with full form of the certificate/ diploma/ degree course)
{Nmnfmsmmlmnllgwumitymdttnminwﬁd:duw:mmmmpkﬂd.}

(9. ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. Name of the candidate

Sh/Smt/Kum. 77777

i o 1«7

2. | Full postal address

Bl L
IR diﬂjﬂ.{jf L

state

3. | Mumber end Name of the constituency and

r_.:u 1, Tfﬂﬂﬁ AL fedrd|

—_—

3. | Mame of the Political party which set up the
candidate (otherwise writz ‘Independent’)

fal i [ ad
T dTH il HHAl Hid/

- - —

4. | (a) Number of cases in which conviction arder
pmud{mh:rmllnﬁmcmﬁﬂedminmezﬁ}

p{&!_\_r”

———




(P utal mumber of Parding saies wheme e[~ " IS T
'-T[_-'_'Eﬁll'l'lf'ﬁfh-i-w taken I:aaﬂm.dlnr ' { /\f. f
I'_‘?._'_N'ﬁf af ==t B T T Ve By which ast Tl e S8t
e P el _ | Intwme Tax Retuen Mled e I
{:J\g:d!ﬂm AMTrP4soe T 3,11, 40 =oo|
5 b ge: S A - Sk AL ey
. J4e) Dependoms T T [t
|6 =t Details of Asscts and Liabilities in ro - =, !
- E;mn;un __| Beir Spouse | Dependent-1| Dependent-li | Dependent-1Il ]
eable V258 172 g, vila . . i
Asset (Total valug) 2 'H_,l s gt = ks [
B. Immavahle rinee ot - el ]
e 12%,00,590] Ap- | pde A Al A MAA,

(i) | Purchase Price and = |
Development Costof | ayf s s oA
Immavable Property o o K M. P AR &

(Total Value)
(i) | Approximate Current :
Market Price of FL,00 000 kA HMHA | Al s A
Assed (Towal Value)
7 Linbilities
Governm
md:uﬂm':j‘; Nit [t | meae | AA ] ALA.
(1i) Loans from Bank, '
Financial Institutionsand ~ —— | N-f-| A A | AL A A
||| others (Total) "
8. | Highest educational qualification:
" -&‘rrw” wrresr) . grEag ﬁg?ﬁ_;w o, M'}E‘Jﬂ??'u.?}_
: . | :
(Give details of Schocl / University education with full form of the certificate/ diploma/ degree
course) (MName of the School /College/ University and the year in which the course was completed.)

VERIFICATION

I, the depanent, above named, do hereby verify and declare that the contents of this affidavit are true and corect 1o the

best of my knowledge and belief, no part of it Is false and nothing material has besn concealed there from. | further

declars that ;

(x) there is no case of convietion or pending case against me other than those mentioned in items 3 and 4 above;
ik} L miy spouse, or my dependents do nat have any asset or liebility, other than those mentioned in tems 5 and &

nhove,

Verifd-Bt.....vusiinins

v MBS i

............... OB e s R
LT,
(1 31?"3"%
K DEPOMNENT




Nete: |- Affidavit snould be filed Iotest by 3.00 PM on the Tast date of FHiAg rominations, :
2 Affidavit suould be sworn before an Uath Commissioner or Mugistrate of the First Class or hefore a tour
Publiz.
3. Al columns should be filled up and 1ia column to be lef blank. If there is no Information fa furmish i tespeit of
any flem, either “Nil" or “Not applicable”, as the case may be. should be mentioned
4 The affidavit should be either typed v written legibly and neatl,
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